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Securities and Exchange Board of India

By Speed Post

Office of Central Public Information Office
Email: cpio_ho@sebi.gov.in

CPIONVP/CIC-Compliance/2026-27/ [ 129°
June 30, 2026

Shri Nitin Goel,

143, Jolly Maker Chambers Two,
14th Floor, Nariman Point,
Mumbai: - 400201

Sir,

Sub: Compliance of CIC order dated 18.06.2026 in the appeal filed by Mr Nitin
Goel Vs CPIO, SEBI- File No. CIC/SEBIH/A/2025/104405

1. This is with reference to the CIC Order dated 18.06.2026 with regard to your appeal
pertaining to your application dated 27.08.2024.

2. In this regard, the Hon’ble CIC vide the aforesaid order directed the CPIO, SEBI, to
provide a revised reply within three weeks from the date of receipt of the order. In
this regard, our reply is as follows:

Reply to query no. B of the RTI application:
The copy of the email dated 28.08.2024 and the office note dated 05.09.2026 are

enclosed as Annexure Nos. 1 and 2, respectively.

Your faithfully,
[\

D Sura Reddy

Copy to:

Hon'ble Information Commissioner, Shri Surendra Singh Meena — | 771 292 _
Central Information Commission,
Baba Gagnath Marg, Mumirka, New Delhi —110067

At WA, ‘S wdAh, qiS Fol DIECE, HI3 - 400 051
SEBI Bhavan. "G’ Block, Bandra Kurla Complex. Mumbai - 400 051
www.sebi.gov.in | 022 - 2644 9000 / 4045 9000



AMWM /\/Da ,

From: N

Sent: 29/08/2024 10:23

To: ' . . B

Subject: FW: RTI APPLICATION OF SHRI NITIN GOEL
Attachments: 1108 - Nitin Goel (00193).pdf

From:. _ .. o

Sent: 29/08/2024 09 50

To: .

Cc:.

Subject: FW: RTI APPLICATION OF SHRI NITIN GOEL

.Ma’am,

Please refer the enclosed RTI application. Since the queries pertain to KYC norms, the mail is being fomarded to
FATF division for necessary action .

Regards

MIRSD — SEC 2

From:

Sent: 28/08/20244 53 PM

To:. . . v L

Cc:. . Tt e ’ V. o

Sl_l—l;iect: Fwd: RTI APPLICATION OF SHRI NITIN GOEL
Dear sir / Madam

Captioned RTI is forwarded herewith for your information and necessary action.

Regs

Sent from Android device

---------- Forwarded MESSAZE ~~-------
From: T

Date: 28 Aug 2024 16: 45

Subject: RTI APPLICATION OF SHRI NITIN GOEL

To:! ~ T

Cc: ”, ——— - ; - = - - ;’ ] o ‘-‘_




i,

.

Sir/Madam, HEIga/TEIqa]

SHRI NITIN GOEL (01108 dated 28/08/2024) has sought information under the provisions of the RTI Act,
2005.

The RTl applications are being referred to MIRSD for response within 7 days.
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The Division/ Department is requested to notify us within 3 days if:
i. the application is required to be transferred under section 6 (3) of the RT! Act or
ii. compliance is required as per section 11 (1) of the RTI Act for third party information, or
ii.  full/part of the RT! queries'does not pertain to the Division/ Department
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This RT! is forwarded under Section 5 (4) and 5 (5) of the RTI Act, 2005 which empowers The Central Public
Information Officer (“CPIO”) to seek the assistance of any other officer as he or she considers it necessary
for the proper discharge of his duties. The officer whose assistance has been sought, shall render all
assistance to the CPIO and for the purposes of any contravention of the provisions of this Act, such other

officer shall be treated as a CPIO.
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The information/comments after approval of the competent authority, as mentioned under Chapter V - Table C-6 of
the DoP, may be provided to the Office of CPIO

With warm regards,

"Disclaimer: The content of this email (including any attachments) is confidential and intended solely for the person or entity to whom it is addressed. 1
you are not the intended recipient of this email, you are on notice of its status and please note that any use, reproduction, or distribution of this email is
unauthorized and strictly prohibited. You are also required to inform the sender of the error by replying to this email, as well as disregard and delete the
contents of this email. Computer viruses may be inadvertently transmitted via email and the sender accepts no liability for any damage caused by any

virus transmitted by this email”
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Market Intermediaries Regulation and Supervision Department — FATF Division
MIRSD/SECFATF/P/ON/2024/36319

Subject: RTI Application CCC/RTI/23/2024-25 of Mr Nitin Goel

1. MIRSD-FATF, vide email dated August 29, 2024, is in receipt of an RTI
Application CCC/RTI/23/2024-25 under the RTI Act 2005 (Flag A).

2. The applicant’s query and our response are as under:
Subject matter of information: SEBI Rules Reg Depository regulation
regarding KYC document required for Permanent address and Local
{Correspondence address.

A-1) Copy of SEBI Regulations regarding the subject
A-2) Copy of NSDL and CDSL Regulations regarding the subject.

Reply to A1)

SEBI Master Circular on KYC in Securities Market inter-alia stating KYC
document required may please be referred. The said master circular is
available at: hitps://www.sebi.gov.in/legalimaster-circulars/oct-2023/master-
circular-on-know-your-client-kyc-norms-for-the-securities-

market 77945.html

Reply to A2

The query does not pertain to SEBI and hence, the information sought is
not available with SEBI.

B) Please also supply us copy of Files Notes, Process and Order Sheet on
dealing with this present RT| Application.

Reply to B)

The information sought by you pertains to the internal functioning of SEBI
and relates to the systems and procedures followed at SEBI. Further, the
said information is strategic in nature. In view of the same, the information
sought by you is exempt u/s 8(1)(a) of the RTI Act, 2005.

Submitted for approval please.

September 05, 2024
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